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ta establish and incarporate a teaching-cum-affiliating University to
facilitate higher-education in multi discipiines with special emphasis
on sports and physical education and to achieve exce!!ence in
these and connected fields.  *
Be it cnacted by the Legislative of the State 0! Harydna in lhe ‘;nxly-hllh
Year of the Republic of Indla as lollows:— :

Act, 2014,
) (2) 1Itshall come into force on such date, as the Government may, by

notification in the Official Gazetie, appoint.
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L. ) Thlq Acl may be cailed Chaudhdry Bansi Lal University, Bhiwani Short title and

caommunee mcnt._
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2. In this Act and in all Statutes, Ordinances and Regulations madc
thereunder, unless the context otherwise requires,-—

(@ “college™ means a sports college which mainiy provides
diplomas/degreesfinstructions in different sporis refated ficlds
or physical education with or withoul academic courses
maintained by, or admitted to the priviloges of, the University
under this Act; . '

(b) “employee” means any person appoinied by the University and
includes teachers and all other staff of the University;

(€) “Covernment” means he Guvernment of the State of Haryana;

(d) “insthwtion” means an academic insiitution, nol heing a collepe,
matnlaincd by, or admitted to the privileges of the University;

(e} “principai” means the ncad of a collepe and includes, when
thare is no principai, a vice-prncipal duly appeinted as suck
aiicd in the absence of the pancipal or the vice-princiysd, the
prraon for the time being daly appoinied o act as the principal;

) “recognised texchers” inean such persons as are approved hy
the University for the purpose of Iaparting instruction in 2
cobeae or an insitution admiited (o the privileges of the
University:

{g}  “State” meuns the Siate of Harvans;

-

{ay  “Statuies”, “Ordinances” zad “Reguiations” mean respecuvely

the Stawtes, Ordinancas and Reguiatioax of the University mace
under this Aci; '

iy “University” means Chandhary Bansi Lal University, Bhiweni,

" as incorporated under this Acy; .

) “University teachers™ mean Professors, Associate Professors,
Aassistant Professors snd such oiher persons, as may be appointed
{or Jwparting instructions or conducring research in the
Ustiversity or in any college or an institution maintained by the
Thuiveisity ard are designated as teachers by the Acts.

3. (1) Thereshall bea body corporate by the name of Chaudhary Bans

‘Lal University, Bhiwani comprising of the Chancellor, the Vice-Chanceilor, the

memibers of the Court, the Executive Council, the Academic Council and alf
peraons, who nay hersafier become or be appoimed 2s such officers or members,
su fong as they continoe Ly hoid such office or meinbership.

(2) The University shall have perpetual succession and a common
seal with powei to acquire, hold and dispose of property and to contraci, and may
hy the said pame suc or he sued.

4,7 (1) -The limits of the area within which the University shall exercise
its powers shall be such, as the Governinent may, from time to time, by notification
specify: :
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Provided that different arcas may be specified for differeat facultics:
(i) any stadent of any college associaed with, or adimutted 1o the
uther untversity before the said date. who was studying for any
degree or Diploma examination of that university shail be
permitted to complete his course in preparation thereot and the
Umversity shall hold lor such students, examinations in
accordance with the curricula of study in force in that university
for such period as may be prescribed by the Statutes. Ordinances

or Regulations; and
(it} any such student may, untl any such examination 18 held by the
university, be admitted to the examination of the other university
and be conlerred the degree. diploma or any other privilege of
that universty. for which he qualilics on the resull of <uch
cxaminalion, X :
5. (1} Notwithstanding anything conwained in this Act or any other
State faw [or the time being in force. no person or institation, ather than the
University, shall confer, grant or sssue or hold himselt or fsell out as entitfed to

confer. grant or 1ssuc any degree. diploma or cerlificaie in the specified arca of

knowledge assigoned (o withim the terrtonai junsdicuon of the University which
is identical with or is a colourable imitation of any degree. diploma or certilicate
conlerred, pranted or issued by the University, ' '

(2} Contruvention of the provisions of sub-secvon (1) shall be an
offence, ' ‘

(1) Where an olfence onder this section hus been commitied by an
mstitubion, cvery person incharge of and responsible (o the institution Tor the
conduct of ils husiness at the time of the commission of the offence. shall be
deesied to be guilty of the offence and shatt be liable to be proceeded agatnst as
per law, '

{4) Nolwithstanding anything contained mn sub-section (3), where
an offence under this seclion has been committed by an anstitution and it is
proved thal the offerce has boen committed with the consent or connivance of. or
thal the eommission ol the ofTence s attributable 10 any neglect on the part of any
partner, director, manager. sceretary or other officer of the instiwtion, such parier,

director, manager, secrclary or other officer shall also be deemed o be guilty of

that offence and shall be liable o be procecded against and punished as per faw.
Fxplanation.- For the purposes of this seclion, “institation” means any
hody corporate and includes a (irm or other association of individuals.
6. The University shall have the following objecls and powers,
namely:—
(i) to monitor physicat education and sports at all levels in the
State academically:
Provided that such monitoring shall notinlringe on the activities
of the Sports and Youth Aliairs Department of the Staie in any
manncr,
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(i1)
(iii)
(iv)

{v)

{vi)
(vii)

(viii)

(ix)
{x)

£xi)
{xii)

(xiii)

(x1v)

ta ofter consultancy services for the development of physical
education and sports in the State:

to provide for rescarch and instruction in such branches of
learning as the University may think fit and to take such steps,
as 1t considers necessary for the advancement of learning and
dissemination of knowledge:

to explare the possibilities of increasing (he extension aciivities
in physical education in consultation with the Sports and Youth
Affars Department;

w institute principalship, prolessorship, associate professorship.
assistance professorship and o creaie other posts of any
deseription reguired by the Universily and w0 appoant persons
to such posts:

o hiold examinations and grant such degree. diplomas and other
acidemic distinetions or titles to persons as may be lad down in.
the Statutes. Ordinances or Regulatons:

to conler honorary degrecs or other academic distincions in
physical education and sports in the prescribed manner and
under conditions prescribed: '

to assess the needs of the State and Country in terms of subjects,
fickds of specialization, levels ol education and training of
manpuwer both on shart and long term basis and {o inttiate
ngcessary programmes (o meel those needs:

o provide instructrons, inclading correspondence and such ather
courses. 1o such persons as are not members of the Universay. as
it may determine: ‘

to co-operate with educational and other institwtions in India
and abroad having abjectives similar to those of the University
in such manner, as may be conducive 10 their common goals;

o venture upon international accreditation by working out its
mechanism and applicability;
to motivate the affiliaed colleges also to get acerediied by
working oul il mechanism and applicability: :
to receive gifly, donations or henelactions from the Gavernment
and to receive gifts, donation dad transfers ol movable or
immuovahic property from transierors, donors, testators, as the
case may be; and 10 ereate such corpus fund with the donations
so received for the wetfare of the University;
o insttute prizes, medals, research studentships. exhibilions
and fettowships;

L
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(xv)

(xvi}

(xvii}

{xv1it)
{x1x)

(xx)

{xxi)

(xxii)

{X%1ii)

{(xxiv)
{xxv)

(xxvi)

(xxvit)

{xxviii}

to supervise and control the hostels and to regulate and enforce
discipline among the students of the Unjversily and to make
arrangements for promoting their health and general wetfare;
to prescribe conditions under which the award of any degree,
title. diploma and other academic distinctions may be withheld:
o co-operate with any other University, authority or association
or any other public or private hody having in view the promotion
of purposes and objects similar 10 those ol the University {or
such purposes as may be agreed upon on such terms and
conditions. as may from time 1o time. be preseribed:

to establish and maintain University libraries. research slations
and pubitcation burcau;

10 nstitute research posts and o make appoinument o such
[HOISTS: ‘

to 1nstitute and award fellowships, including traveiling
fellowships, scholarships., medals and prizes in the manner
preseribed:

to establish -matntan or recognize hostels, for students of the
University and residential sccommodation Tor the satt of the
University and o withdraw any such recognition:

w maintain colleges located within the limits of the arca referred
to in sub-section (1) of section 4 or, subjeet w the provisions of
sub seciion (2) of that scetion, admit to its privileges colleges
not maintained by the University but located within the said
area and o withdraw the same;

to designate any colfege as an autonomous college with the
concurrence of the Government, in the manner and under
conditions preseribed and to cancel such designation:

to fix fees and to demand and receive such lees as may be
preseribed:;

10 hold and manage endowments and other propertics and funds
of the University;

o borrow mongy with the approval of the Government on the
securily of the property of the University (or the purpose of the
University:

to enler into agreement with other bodies or persons [or the
purpose of promoting the objectives of the Universily including
the assuming of the management of any institution under them
and the wking over of its rights and liabilities;

1 deal with any properly helonging to, or vested in the
University, in such manner as (he University may deems (14 for
advancing the objects of the Universily;
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(xxix) to orgamize advanced swdies and research programmes based
on a deep understanding of the trends in such branches of
learning. as the University may think fit;

(xxx) w0 promole rescarch, design and developmental activities
that have a relevance to social needs and the development
programines of the State:

(xxx1) (o initiate measures o enlist the co-operation of industries and
Government employees to provide complementary facilities:

{xxxil} 1o provide lor conlinuous experimentalion o unparting
knowledge vrganizatton of training and preparation of ext-
books and other nstructional materials;

(xxxilt} to arrange for progressive introduction of continuous evaluation
and re-orientation ol the subjects in cducational measurement:

(xxxiv) to further entreprencunal ability among s students:

(xxxv) to cducate the public with regard o the requirement of, and
appaortuaitics for the advancement ol fearning and disscimination
of knowledge:

{xxxvi) to make special arrangements lor the education of wormen
students and the stadents belonging o weaker sections of the
socioly. tn particular Scheduled Castes and Scheduled Tribics,
as the University may consider desirable;

(xxxvi) o lrune Stawnes, Ordinances or 'chulaunns and aler, modily
or resernd ihe same for all or any of the alforesatd purpose: and

{(xxxviit} tadoall such things as may be necessary, incidental or conducive
to the attainment of all or any of the objects of the University.

7. The University shall be open to all persons irrespective of sex. race.
creed. caste or class and no test or condition shall be imposed as to religion, belicl
or professian in admilling or appointing members, students, teachers, workers or
in any other connection whatsoever and no benefaction shall be accepied which
in the opinion of the authoritics of the University involves conditions or
obligations opposed to the spirit and objectives of this provision:

Provided that nothing contained in this section shall be deemed to
prevent the University [rom making any special provisions in respect of weaker
scetions of the socicty and in particular Scheduled Castes and Scheduled Tribes.

8.  Allicaching and training in the University shall be condycied by and
in the name of the Untversity, in accordance with the Statues, Ordinances and
Regulations made in this behalf.
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9, The foliowing shall be the officers of the University, namely:—
(t) the Chancellor;
(ity the Vice-Chancellor;
(i)  the-Registrar: and

{ivd such other persons in the service of the University as may he
declared by the Stawtes to be Officers of the University.

10. (1) The Governor of Haryana by virtue of his office shall be the
ChanccHor of the University.

{2) The Chancellor shall be the head of the University

(3)  The Chancellor shall, if present. preside over the convocatton of
the University for conlerring degrees and mectings of the Court,

(4)  The Chancellor shall have the right—

{i) 1o cause an inspection to he made, by such person or
persons as he may dircel. ol the University. 1ts buitdings,
tahoratorics and cquipment and of any college or
wstitation maintained by the University and also of the
examinations. waching and other work conducted or done
hy the University; and '

(ii) tocause an tngquiry W be made in like manner in respect of

any matler connecled with the adminisiraton of linances
al the University, calleges or mstitutions

(5)  The Chanccllor shall, in every case, give nouce ke the Unrversity
of his intention o cause an inspection or inguity to be made and on receipt of
such notiee, the University shall have the right to make such representation w the
Chancellor, as it may consider necessary.

(6)  After considering the representadon, il any, made by the
University, the Chancellor may cause 1o be made such inspection or inguiry as is
referred o in sub-section (4).

{7}  Where any inspection or inguiry has been caused 1o be made by
the Chaneellor. the University shatl be entitled to appont a representative, who
shall have the right 1o be present and 10 be heard at such inspection or inquiry.

{8) The Chancellor may, if the inspection or mnguiry is made in
respect of the University or any college or institution maintained by it, address
the Vice-Chancelior with relerence (o the result of such inspecuon or inquiry and
the Vice-Chancellor shall communicate to the Executive Council, the views of
the Chancellor and the action to be 1aken thercon as advised by the Chancellor,

OGtficers ol
Umversaty.

Chanceilar
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(%9 The Executive Council shall communicate through the
Vice-Chancellor to the Chancellor, such action, if any, as it proposes to ke or has
faken upon the result of such inspection or inguiry.

{10y Where the Executive Council does not, within a reasonable time,
take aclion to the satisfaction of the Chancellor, the Chancellor, may, after
considering any explanation furnished or representation made by the Exccutive
Council. issue soch directions, as he may think fit and the Executive Coungii
shall comply with such directions. ]

(1) Without prejudice 1o the foregoing provisions of this section.
the Chancelior may, by order in writing. annul any proceedings ol the University.
which 10 his opmion are notin conformity with this Act. the Statutes. the Ordinances
or the Regulations:

Provided that befure making any such order. he shall call upon
the University o show cause why such an order shouid not be made. and if any
cause is shown within a reasonable time. he shall consider the same.

(12) The Chancellor may. at any time. require or direct the University
o act in conformity with the provisions of this Act, the Statwes, Ordinances and
Regulations made thercunder. '

{13} The powers exercised by the Chanceflor under sub-sections (1)
and {12) shall not be called in guestion in any Civil Courl.

(14) Any cmployce of the University who is aggricved by the dectston
ol the Exceutive Council or the Vice-Chancellor i respeet of any disciplinary
action taken against him, may addeess & memorial to the Chaocellor, in such
manner, as may be prescribed by Statutes and the decision of the Chancellor shall

be linal.

(15} The Chancellor shall have such other powers, as may be
preseribed by the Statutes. ‘

11. (1) The Vice-Chaneellor shall be appointed solely on academic
considerations, He shall be a distinguished educationist having commiument 1o
the valucs for which the University stands and abilities o provide leadership o
the University by his academic worth, administrative competence and moral siature.

(2) The Government shall consthwte a Selection Commitice
consisting of one nominee of the Chancelior and two nominecs of the Exceutive
Council, which shall prepare a pancl of at least three names, in alphabetical order,
from which the Chancellor shall appoint the Viee-Chancellor, on the advice of the
Government. The lerms and conditions of service of the Vice- Chancetlor shall be
determined by the Chancellor, on the advice of the Government.

(3} The Vice-Chancelfor shall hold office for a period of three years,
which may he renewed Tor not more than one term:

Provided that no person shall be appointed to, or continue in,

_the office of the Vice-Chancellor if he has attained the age of sixty-cight years.
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{4) The Chancellor may, on the advice of the Government cause an
mguiry Lo be held in accordance with the principles of natural justice and remove
the Vice-Chancellor from office, if he is found on such inquiry, to be a person
patently unfit to be continued in such office.

{5y It the Vice-Chancellor is unable to perform his duoties owing to
his temparary incapacity on account of illness or any other reasons. or the office
of the Vice-Chancellor falis vacant duoe o death. resignation or otherwise, the
Chancellor may make arrangements tor the performance of the duties of the Vice-
Chancellor until the existing Vice-Chancellor is able to resume his olfice or until
a regular Vice-Chancellor is appointed. as the case may be:

Provided that where the arrangement 1s made on account ol
death. resignation or otherwise. the period shall not exceed six months and regular
appointment shall be made withir this period.

(6} The Vice-Chancellor shall be the principal executive and
academic officer ol* the University and shall cxercise general supervision and
control aver the aflairs of the University and give effect w the decisions of all the
authoritics of the Universily.

_ {7y The Vice-Chancellor may. o he is of the opinion that immediate
action i pecessary on any matter, exercise any powcer conferred on any authanty
of the University by or under this Act, except in the matters involving creation or
abolition of a facully. department or post and the maticr involving appointment
or removal ol an employce: ‘

Provided that the Vice-Chancellor before exercising powers under
ihis section shall record in writing the reasons, why the matter cannot wait Gl the
meeung of the authority concerned:

Provided further that if the authority concerned is of the opinion
that such action ought not to have heen taken by the Vice-Chancellor, it may refer
the matter o the Chancellor whose decision thereon shall be final:

Provided further that any person in the service of the University

wha is aggricved hy the action taken by the Vice- Chancellor under this sub- .

section shall have the right o represent 1o the Executive Council within onc
month from the date on which decision on such action is communicated to him
and thereupon the Executive Council may confirm, modily or reverse the action
taken by the Vice-Chancellor. The employce shall be informed that the action has
been wiken under emergency powers.

(8) The Vice-Chancellor shall exercise such other powers and
perfurm such ather dutics, as may be prescribed by the Statules or Ordinances,
§2. (1) The Registrar shall be appointed by the Chancellor on the adviee

ol the Government. The terms and conditions of service of the Registrar shall be
determined by the Chancellor, on the advice of the Government.

Registrar.
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(2) The Registrar shall be the Chicf Administrative Olficer of the
University. He shall work directly under the superintendence, direction and control
of the Vice-Chaneellor,

13. Nowwithstanding anything contained in this Act, the first Viee
Chancelior and the first Registrar shull be appointed by the Chancellor on the
advice of the Government for such period not exceeding three years, as deemed
appropriate by the Governiment.

14. The manner of appointment. powers and dutics of other officers ol the
Unwversity shalt be such. as may be prescribed by the Stawes.

15. Notwuhstanding anything comained m this Acl. the University shall
nol credte any teaching and aon-teaching post or revise the pay scale ol the
leaching and non-teaching employees withour abtaining the prior approval of
the Government.

16. The Tollowing shall be the authorities of the University. namely:—
(i) the Count:
(i) the Exceunve Council:
(i) the Academie Council:
(iv) the Finance Commitlec:
{vi the Facultics
{v1} the Academic Planning Board: and

{vi1) such other authorities, as may be declared by the Statutes 1o be
the authonties of the University

17. (1} The constitwtion ol the Court and the term ol office ol i
members shall be preseribed by the Sunuies.
(2)  Subjeet to the provisions of this Act. the Court shall have the
following powers and urctions, nramely:—

(&) 1o review, from time to ume, the broad policies and
programmes of the University and to suggest measures for
the improvement and development of the Untversity:

() wconsider and pass resolution on the anoaal report, annual
budget, annual account of the University and on the audit
repoct of such accounts; -

S () o advise the Chancellor in respect of any matler which
may be referred to it {or advice; and

- (dy o perform such other functions. as may be prescribed by
the Statutes,
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18 (1} The Executive Council shall be the principal executive body of
the University. )

(2) The constitution of the Exccutive Council, the term of office of
its members and its powers and dutics shall be'such, as may be prescribed by the
Statutes. '

19. (1) The Academic Council shalt be the principal academic body of
the University and shall, subject to the provisions of this Act, the Statutes and
Ordinances, co-ordinate and exercisc gencral supervision over all academic
policies of the University.

(2)  The constitution of the Academic Council, the term of office of
its members and its powers and duties shall be such, as may be prescribed by the
Siatutes. : .

20. The constitution and functions of the faculties shafl be such, as may
be prescribed by the Statutes.

21. The constitution of the Finance Committce, the term of ofltce of its
members, its powers and dulties shail be such, as may be prescribed by the Statutes.

22, The constitution and functions of the Academic Planning Bn_ard shall
be such, as may be prescribed by the Statutes. ’

23. Subjcct to the provisions of this Act, the Statutes may provide for all
or any of the following matters, namely:—

(a) the constitution, powers and functions of the authoritics and
other bodies of the University, as may be constituted from time
to time,

(b) the classification, mode of appointment, powers and duties of
the teachers and the officers of the University,

(¢} the conditions of the service including provision for pension or
provideni fund or insurance scheme for the benefil of the

employees of the University;
(d) the conferment of honorary degrees;
(¢) the establishment and abolition of faculties and departments;

(0~ the institution. of fellowships, scholarships, studeniships,
exhibitions, medals and prizes; :

{(g) the maintenance of discipline among the students ;

(h) the conditions under. which colleges and institutions may be

Executive
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(i)  the delegation of powers vested in the authorities or officers of
the University; and

{1)  all other matters which by this Act, are to be or may he provided
for, by the Statutes.

24. (1) Onthe commencement of this Act, the Statutes of the University
shall be those as set out in the Schedule: ’

Provided that the authorities of the University constiluted under
the Statutes framed belore the commencement of this Act shall continue 10 exercise
all the powers and perform all the functions under this Act, till such authorities are
constituted in terms of the Statutes set out in the Schedule referred to above.

(2) The Government or the Executive Council may, from time to
time, make new or additional statutes or may amend or repeal the statutes in the
manner hercinafter provided in this section:

Provided that the Executive Council shall not make, amend or
repeal any Statute, affecting the status, powers or constitution of any authority of
the University untl such autharity has been given an opportunity of expressing
an opinion in writing on the proposed changes and any opinion so expressed,
shall be considered by the Executive Council.

(3) The Academic Council may propose to the Executive Council a
draft of any Statute relating 1o academic matters for consideration by the Executive
Council.

{4) Ewvery new Statute or addition to the Statute or any amendment
or repeal of a Statue shall require the approval of the Chancellor, who may approve,
disapprove or remit it for further consideration. A statute passed by the Government
or the Executive Council shall have no validity until it has been assented to by
the Chancellor.

(5) Notwithstanding anything contained in the foregoing sub-
scetions, the Chancellor, either suo motu or on the advice of the Government, may
direct the Executive Council, to make, amend or repeal the Statutes in respect of
any matter specified by him and if the Executive Council fails to implement such
a direction within sixty days of its receipt, the Chancellor may, after considering
the reasons, if any, communicated by the Executive Council for its inability Lo
comply with such direction, make, amend or repeal the Statutes suitably.

25. Subject to the provisions of this Act and the Statutes, the Ordinances
may provide for all or any of the foflowing matters, namely:—

() the admission of siudents to the University and their enrolment
as such;

(h)  for admission Lo the examinations, degrecs and diplomas of the
University; and further to make progressively the fee structure
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{v)

(d)

(e}

"

®

(&)

26. (1)

s0 flexible that the courses could become self financing to the
extent possible;

the conditions under which ‘students shall be admitied to the
degree or diploma courses and to the examination of the
University and eligibility for such degrees and diplomas;

the lees 1o be charged from courses of study in the University
and for admission to the examinations, degrees and-diplomas of
the University; and further to make progressively the fee structure
so flexible that the courses could become self financing to the
extent possible;

the conditions of the award of fellowships, studentships,
cxhibitions, medals and prizes;

the condyct of examinations, including the terms of office and
manner of appointment and the duties of examining hodies,
examiners and moderators;

the conditions of residence of studenis of the University; and

4 . .
all other matters which by this Act or the Statutes are to be made
or may he provided for by the Ordinanccs.

The Ordinances shalt he made, amended, repealed or added o

by the Executive Council:

Provided that no Ordinances shall be made—

(1) affecting the admission or enrolment of students or
prescribing cxaminations to be recognized as equivalent
to the University examinations; and

(i) affecting the conditions, mode of appointment or duties

of examiners or the conduct or standard of examination or
any courses of study;

unless the draft of such an Ordinances has heen proposed by the Academic Council.

@)

The Execuiive Couacil may return to the Academic Council for

reconstderation, cither in whole or in part, any draft proposed by the Academic
Council under sub-scction (1) alongwith its suggestion:

Provided that the Executive Council shall not amend the draft

proposed by the Academic Council itself. It may, however, reject such drafl, it not
found suitable when subminted to it by the Academic Council for the second time,

€))

from such date, as it may direct and every Ordinances made shall be communicated, -

All Ordinances made by the Executive Council shall have effect

as soon as may,be, to the Chancellor. AR

Ordinance how
made.
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27. (1) The authorities of the University may make Regulations
consistent with this Act, the Statutes and the Ordinances—

{a) laying down the procedure to be observed at their
meetings; and

(b} providing for all matters which by this Act, the Statutes or -
the Ordinances are to be prescribed by Regulations.

(2) Every authority of the University shall make Regulations
providing for giving of notice 1o the members of such authority of the dates of
mectings and of the business to be considered at meetings and for the keeping of
a record of the proceedings of the meetings.

28. “The annual report of the University giving details of broad programmes,
policies and finances, amendments of Statutes and Ordinances made during the
year under report, shall be prepared under the directions of the Executive Council
and shal! be submitted to the Court on or after such date, as may he prescribed by -
the Statutes and the Court shail constder the report in its annual meeting.

29. (1) The annual accounts and the balance-sheet of the University
shall be prepared under the diréctions of the Executive Council and shall at teast
once every year and at intervals of not more than fificen months be audited by the
Dircetor, Local Audit, Haryana or any other auditor that may be appointed by the
Government. The annual accounts when audited shall be published in the Haryana

- Government Gazette and a copy of the annual accounts along with the report of

the Director, Local Audit, Haryana or the auditor shall be submitted to the Court
and the Chancellor along with the observations of the Executive Council. Any -
observations made by the Chancellor on the annual accounts shatl be brought to
the notice of the Court and observations ¢f the Court, if any, shail afier being
considered by the Executive Council, be submitted to the Chancellor.

{2) The annual accounts and the balance sheet of the University,
shall also be submitied to the Government at the time of its submission to the
Chancellor. :

30. (1) Every salaried officer and weacher, except the Vice-Chancellor
shall be appointed under a written contract, which shall be lodged with the
University and any disputc aristng out of a contract between the University and
any of the officer or teacher shall, at the request of the teacher or officer concerned
or at the instance of the University, be referred to a Tribunal of arbitration
consisting of one member appointed by the Executive Council, one member
nominated by the officer or teacher concerned and one nominee of the Chancellor.
The decision of the majority of the members of the Tribunal shall be final and no
suit shall lie in any civi] court in respect of the matter decided by the Tribunal.

(2) Every such request shall be deemed to be.a submission to
arbitration within the meaning of the Arbitration and Conciliation Act, 1996

{Central Act 26 of 1996).
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31. (I) The University shall institute, for the benefit of its officers,
teachers and other employecs, pension, provident fund and tnsurance fund, as it
may deem fit,

(2) Where any provident fund and insurance fund have becen so

constituted, the provisions of the Provident Fund Act, 1925 (Central Act 19 of -

1925), shall be applicable to it as if it were a Government Provident Fund.

32. No act done, or procecding taken, under this Act by any authority or
other body of the University shall be invalid merely on the ground of any—

{a) vacancy or defect in the constitution of the authority or body;
ot

(b) dcfect or irreguldrity in election, nomination or appointment of
a person acting 4s a member thereof; or

(c) defectorirregularity in such act or proceeding, not atfecting the

merits of the case.

.

33. If any question arises whethér any person has been duly elected or
appointed as, or is entitied (o be, a member of any authority or other body of the
University, the matter shall be referred to the Chancellor whose decision thercon
shall be final.

34. If any difficully arises with respect to the establishment of the
University or in connection with the first mecting of any authority of the university
or olherwise in first giving effect to the provisions of this Act, the Government
may, al any time, before any authority of the University has been constituted, by
order, make any appointment or do anything, consistent, so far as may be, with the
provisions of this Act, which appears to it necessary or expedient for the purposes
of removing the difficulty and every such order shall have effect as if such
appoinument or action had been made or taken in the manner provided in this Act.

35. No suit or other legal procecdings shall lie against any officer or
employcee of the University for anything which is in good faith done or intended
te he done in pursuance of any of the provisions of this Acl, the Statutes or
Ordinances.
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THE SCHEDULE

(Slaluies of Chaudhary Bansi Lal University, Bhiwani)

U]

(ii)

(iii)

Giv)
(v)

0)

(i)

{See section 24}

The Vice-Chancellor shall be ex-officio Chairman of the

Exccutive Council, the Academic Council and the Finance
Committee, and shall, in the absence of the Chancellor, preside
over the convocations of the University held for conlerring
degrees and over the meetings of the Court. The Vice-Chancellor
shall be entitled 10 be present at, and to address, any meeting of
any authority or other body of the University, but shall not be
entitled to vote thereat, unless he is member of such authority or
body.

It shall be the duty of the Vice-Chancellor to see that the
provisions of This Act, the Statutes, the Ordinances and the
Regulations arc duly observed and he shall ke all necessary
steps to ensure such observance.

The Vice-Chancellor shall have the power 10 convene or cause
to be convened meetings of the Court, the Executive Council,
the Academic Council and the Finance Committee and any other
authority or body of the University.

The Vice-Chancellor shall exercise gencral control over the
affairs of the University and shall give effect to the decision of
the authoritics of the University.

The decision of the Vice-Chancellor regarding seniority for
nomination g the various authoritics or hodies of the University,
shall be final.

The Registrar shall be ex-officio Secretary of the Executive
Council and Faculties but shall not be deemed to be a member
of any of these authorities, and shall he ex-officio Member-
Secretary of the Court and the Academic Council.

When the oftice of the Registrar is vacant or when the Registrar
18 by reason of Hlness, or any other cause, unable to perform the
dutics of his office, the duties of the office shall be performed by
such person, as the Vice-Chancellor may appoint temporarily
for the purpose tll the regular appointment is made by the
Chancellor on the advice of Government:

Provided thdt where the temporary arrangement is made against

the vacancy, the period for such temporary arrangement shall not
exceed six months and the Registrar shall be appointed within this
period. '
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(i1}

(iv)

It shall be the duty of the Registrar—

(a) 1o be the custodian of the records, common seal and such
other property of the University, as the Vice-Chancellor
shall commil to his charge;

(b) 1o issue all notices convening mectings of the Court, the
Exccutive Council, the Academic Council, the Faculties
and of any committee appointed by any authority of the
University;

(¢} to keep the minutes of all meetings of the Courl, the
Executive Council, the Academic Council, the Faculties
and any Committee appointed by the authorities of the
University;

{d) to conduct the official correspondence of the Court, the
 Executive Council, the Academic Council and the
Faculties; '
{(c) to supply to the Chancellor, copies of the agenda, the
minutes of the meetings of the authorities of the Unwumty,
as soon as Lhey are issucd; and

() toperform such other duties, as may, from time to.lime, be
asstgned to him, by the Vice-Chancellor.

The Registrar shall have power to administer warning or Lo impose
the penalty of censure or withholding of increments upon such
of the employee, excluding teachers of the University and the
academic staff, as may be specified in the orders of the Exccutive
Councit and o suspend them ‘pending enquiry:

Provided that no such penalty shall be imposed unless the person

concerned has been given a reasonable opportunity of showing cause
against the action proposed to be taken against him,

(v)

{vi)

An appeal shall lie to the Vice-Chancellor against any order
of the Registrar imposing any of the penallies specified in
Llauqe {iv).

In case the inquiry discloses that a pumt:hmcm beyond the
powers of the Registrar is called for, the Registrar shall, upon
conclusion of the inquiry make a report to the Vice-Chancellor
along with his recommendations:

Provided that an appeal shali lie to the Executive Council against

an order of the Vice-Chancellor imposing any penalty.

{vii) The Registrar shatl be the authorized. officer o enter into

agreements, sign documents‘and authenticate records on behalf
of University and shafl act in such capacity when the appropriate
authority of the University has taken a decision in the matter.
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The Registrar shall also exercise such other powers and perform
such other duoties, as may be prescribed by Statutes or the
Ordinances.

3. The following persons in the service of the University arc also declared
to be the officers of the University, namely:— '
(a) Proctor; -
(b) Chiclf Warden;
(t)  Dean of Swdents’ Welfare, if any;
(d) Dean, Academic Affairs;
{) Dean of Colleges;
() Librarian;
(g} Cantrojler of Examination;
(h} Finance Qfficer.

4.  The Proctor, the Chief Warden, the Dean of Students’ Welfare and
Dean Academic Affairs shall be appointed by the Executive Council, on the
recommendations of the Vice-Chancellor, from amongst the teachers of the
University, who shall not be below the rank of Professor, on such terms and
condittons, as the Vice-Chancelior may rccommend to the Executive Council:

Provided that the term of Dean, Academic Affairs shall be two years
extendable hy another one year, if deemed proper, by the Executive Council, on
the recommendations of the Vice- Chancellor.

5. The Dean of Colleges, if any, shall be a whole time salaried officer of
the University and shall be appotnted by the Executive Council, on the
recommendations of Vice-Chancellor, on such terms and conditions, as may be
prescribed by the Statutes. He shall discharge such duties, as may be assigned to
him by the Vice-Chancellor, from time to time.

6. (1) TheFinance Officer shall be a whole-time salaried officer of the
University and shall be appointed by the Exccutive Council on the
recommendations of the Selection Commitiee, on such terms and conditions, as
may be prescribed by the Statutes,

(2) The Finance Officer shall be ex-officio Secretary of the Finance
Committee, bul shall not be deemed to be a member of such committee,
{3} When the office of the Finance Officer is vacant or when the
Finance (fficer is by reason of illness or any other cause is unable to perfarm the
duties of his office, the duties of the officer shall be performed by such person, as
the Vice- Chancellor may appoint for the purpose.
{4y TheFinance Officer shall—  « _
(a) exercise general supervision over the funds of the
Untversity and shall advise it as regards its financial policy;
and
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(b)

perform such other funtctions, as may be assigned 10 him
by the Executive Council or as may be prescribed by the
Statutes, '

(5)  Subfect to the comtrol of the Executive Council, the Finance

Officer shall—
(@)

{b)

{c)

(d)
©
()]
®

(m

hold and manage the property and investments of the
University including trust and endowed property;

ensure that the iimits fixed by the Finance Commitee for
recurring and non-recurring cxpendtture for a year are not
exceeded and that all moneys are expended on the purpose
for which they are granted or allotted;

be responsible for the preparation of annual accounts and
the budgel of the University and for their presentation to
the Executive Councit, .

keep a constant watch on the state of the cash and bank
balances and on the state of investmunts;

watch the progress of the cotlection of revenue and advisce
on the method of collection to be employed;

ensurc that the registers of buildings, land, furniture and
equipment! are maintained upto date and that stock
checking of equipment and other connected materials in
alt offices, special centres, specialized laboratories,
colleges and institutions maintained by the University is
conducted;

bring to the notice of the Vice-Chanccllor any unauthorized
expenditure and other financial irregularitics and suggest
action to bhe taken against the person responsible for it
and

call for, from any office, centre, lahoratory, colicge or
institution maintained by the University, any information
or returns that he may consider necessary for the
Jperformance of his duties,

(6) The recciptof the Finance Otficer or of the person duly authorized
in this behalf by the Executive Council for any moncy payable 1o the University
shall be sufficient discharge for payment of such moncy. _

7. (1) The Controtler of Examinations, shall be whole-lime salaried
ofticer of the University and shall he appointed by the Executive Council, on the
recommendations of the Establishment Committee, on such terms and conditions,
as may be specified by the Exccutive Council.

(2) It shall be the duty of the Controller of Examination to—

{a)

conduct examinations in a disciplined and efficient

manner,

Controller of
Examinations.
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(h)

{©)

(d)

(e)

arrange for the setting of papers with strict regard to
SCCI’C-C)';

arrange for ithe evajvation of answer-sheets in accordance
with the planned time schedule for results;

constantly review the system of examinations in order to
enhance the level of impartiality and objectivity with a
view (0 make it better instrument for assessing the
attainments of students;

perform such function as are connected with the system of

examinations which may, from time to time, be assigned
to him by the Vice-Chancellor,

Librarian. 8. The Librarian shall be whole time salaried officer of the University
and shall be appoinled hy the Executive Council on the recommendations of the
Establishment Committee, on such tertns and conditions, as may be prescribed by
the Executive Council,

Court and s 9. The Court shall consist of the following members, namelby:—

constitution.
@
(1)
(i)
(iv)

v)

(vi)

(A) Ex-Officio members:-

The Chancellor,

Y
The Vice-Chancellor,
The Principal Secretary to Government, Haryana, Finance
Department, or a Nominee not below the rank of Director/
Joint Secretary;
The Principal Sceeretary to Government, Haryana, Higher
Education Department or a Nominee not below the rank
of Joint Secretary;
The Principal Secretary o Government, Haryana, Sports
and Youth Affairs Department or a Nominee not below the
rank of Joint Secretary;

Administrative Sceretary-cum-Legal Remembrancer or his
nomince not helow the rank of Deputy Secretary;

{vii) Director General Higher Education or in his absence Joint

Director/Depuly Director;

(vii) Director General Sports or his nominee not below the rank

(ix)
(x)
{x1)

(xii)

of Joint Dircctor;

The Dean of Faculties;
The Dean of Colleges;
The Registrar;

Dean of Students’ Welfare, if any;
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®)

{xiii). The Coniroller of Examinatioas;

{xiv) Dean of Academic Affairs;

(xv} Librarian;

{xvi) Finance Oificer.

Other members—

(1)

(i)

(iii)

(iv)

(v)

(vi)

two persons 10 be elected by the Haryana Vidhan Sabha
from amongst its members;

professors of the University not exceeding ten, on the basis
of Seniority by rotation;

five eachers to he elected from amongst the associate
prafessor and assistant professor of the University of whom
at least two shall be associate professor;

one principal from the colleges of sports and physical
admitied to the privileges of the University, on the basis
of seniority, by rotation;

one prir'tcipal W be elected from amongst themselves by
the principals holding their posts in substantive capacity
in colleges, other than colleges of sports and physical,
included in cach of the four zones to be demarcated by the
Vice-Chancellor; '

four teachers other than principals to be elecled from
amongst themselves by the teachers holding their posts in
a substantive capacity in colleges included tn cach of the
four zones to be demarcated by the Vice-Chancellor:

Provided that not more than one teacher under this sub-

clause, shall belong (o any one college;

(vii) Secretary, Chaudhary Bansi Lal University, Bhiwani

Students’ Union and twao Secretaries to be elected from
amongst themselves hy secretaries to he elected from

. amongst themselves by secretaries of the Students” Unton

in Collcges for the period from the date of election till
31st May of the academic year;

(viii) Fiftcen representatives (ten from amongst eminent

(ix)

x)

academicians and five representatives from sports industry,
commerce, medicing, engineering ete.) to be nominated
by the Chancellor, for a term of threc years;

onc of the principals of colleges maintained by the
University, by rotation for a term of three years;

two persons elected from amongst themselves by the
representatives of the managements of non-Government
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colleges. The representatives of the managements shall be
from amongst the members of the concerned managements.

(C) (1) The Registrar shall be the Member-Secretary of the Court:

Pravided that no salaried servant of the University,
including its allied institutions, shall be cligible for election or nomination under
any of the preceding sub-clauses except sub- clauses (ii) o (vi) and (ix) and that
it any person elected or nominated under any of the preceding sub-clauses except
sub- clauses (i) to {vi) and (ix) is subsequently appointed to any salaried post in
the University orits allied institations, he shall cease to be a member of the Court

Provided further that no person shall be eligible for
nomination or clection o the Court except under sub-clause (vii) unless he has
aftained the age of 25 years.

(2) Save as otherwise expressly provided, the members of the
Court, uther than ex-ofticio members, shall hold affice tor a term of twa years,

‘ (3) A all meetings of the Court wwo-{ifths of the members
shall form a gquorum.

{4} If the required number of members for purposes of quorum
is not present within half-an-hour after the appaointed time of the meeting, the -
meeting shal! not be held and the Registrar shall make a record of that fact.

(3) The mithod of ¢lection shall be by simple majority voting
by batlot and the clections shall be conducted in accordance with the rules framed
by the Vice-Chancellor.

10, (1) The Court shall meet at least once 4 year.

(2) A spectal meeting of the Court may be convencd at any time, by
the Chancellor, the Vice-Chancellor or on a wriiten request by one-third of its
member.

11. The Exceutive Council shall cansist of the following persons,
namely:— .
I Ex-officio members—

(i}  The Vice-Chancellor;

{ii) The Principal Secretary to Government, Haryana, Finance
Department, or a nominee not below the rank of the
DirectorfJoint Secretary;

(ili) The Principal Secretary o Government, Haryana, Higher
Education Department or a nomince not helow the rank of
the Dircctor General/Joint Secretary;

(iv) Administrative Secrctary-cum-Legal Remembrancer to
Government Haryana or his nominec not below the rank
of Deputy Sceretary;
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jLH

v}

The Principal Secretary to Government, Haryana, Sporws
Dcpartment or a nominee not below the rank of Director/
Joini Director.

Other members—

{a)

Deans of all the -Facu]lics;?'

(2a) Dean Academic Affairs;

(b

©

(d)

{c)

{

(M

(i)

two principals(ather than the Deans of the Faculties) of

constituent and affiliated colleges, out of whom one shall
L] 1 . .

be from a women’s collége, by rotation, on the basis of

seniorily of age;

one teacher {(other than a principal) of a college to be

clected by the members of the Court from amongst
themselves;

one oui of the professors of the University Teaching
Departments other than Deans under sub-clause (&), by
rotation tor-one year, on the basis of seniority;

two teachers of the University Teaching Deparuments other
than professor to be clected from amongst themselves out
of whom at least one shall be assoctate Professor;

{our persons as the Chancellor’s nominee from amongst
distinguished sports persons of national or international
eminence or distinguished serving/retired civil servants/
educationists.

The Registrar shall be ex-officio Secretary of the Executive
Council.

Two-fifths of the members will form a quorum.

(iti) Save as otherwise cxpressly provided, the members of the

Executive Council, other than Ex-officio members, shall
hold office for a term of two years.

{iv) Any member who cease to hold the qualifications by virtue

of which he was elected or nominated as member to the
Exccutive Council shall c¢ase to he a member thereof.

12. Any dccision of the Executive Council in the matlers involving
additional financial liability and those relating to the annual budget of the
University shall hold good only if at least one representative of the Government
is present at the tme of taking such decision and has consented to that decision.

13. The Exccutive Council shall exercise the following powers, namely:—

(a)

1o hold, control and administer the revenue, property and funds
ol the University;

Decision of
Executive
Council.

Pawers of
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Council.
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(b) - tocreale teaching and academic posts, to determine the number
and emoluments of such posts and o define the duties and
conditions of service of professors, associate professor, assistant
professor and other academic staff and Principals of colleges
and institutions maintained by the University:

Provided that in the matters of creation of new post invalving
additional financial liability shail hold good if the representative of -
the Government as given helow:—

Finance Secretary or in his absence, his representative,
OR

Education Secretary or in his absence, his representative, is present at
the lime of taking such decision and has consented to that decision:

Provided further that in case the Government representative from
the Finance/Higher Education Department is not present in two consecutive
meetings cven after the proper notice, then the Executive Council may approve
the proposal regarding creation of posts:

Provided further that in respect of the numbers, gualifications
and the emoluments of teachers and academic staff, the Executive Council shatl
take action after consideration of the recommendations of the Academic Council
and the Finance Committee;

.
{¢} to appoint professors, associate professor, assistant professor,
other academic staff and principals of colleges and institutions
maintained by the University, on the recommendations of the
Selection Committees constituted for-the purpose and to fill in

" lemporary vacancies therein;

{d) (o create administrative, minislt;rial and other posts and to make
appointments thereto, in the manner prescribed by the Statutes;

() i'ﬁanage and regulate the finances, accounts, investments,
property, business and all other administrative affairs of the
University and for that purpose to appoint such agents, as it may
think fit;

(f) toinvest any money belonging to the University including any
unapplicd income in such stocks, funds, shares or securities as it
shall, from time to time, think fit or in the purchase of immovahle
property in India with the like powers of varying such
investments from time to time;

(g) to transfer or accept transfer of any movable and immovable
property on behalf of the University;

(h) (o provide buildings, premises, fumiture and abparatus and other
means needed, for carrying on the work ol the University;
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(i)
()]

(k}

M

(i)

(n)

10 select a common seal for the University;

to delegate any of its powers to the Vice-Chancellor, the Registrar
or such other employee or authority of the University or 0 a
committee appotnted by it, as it may deem fit;

to enler into, vary, carry out or cance] contracts on behalf of the
University;

1o make, amend or repeal the Statutes;

10 make decisions regarding maintenance of disciphine among
students; and

o exercise all powers of the University not otherwise provided
for by the Act, the Statutes, or the Ordinances.

14, The Academic Council shall consist of the following persons,

namely:—

Ex-officio members—
() the Vice-Chancellor;

(ii) the Director General Higher Education, Haryana or the
Joint Director (Coileges), Haryana or any nominee of the

Higher Education Commissioner not below the rank of

Deputy Director Colleges;

(iii) the Director General Sports and Youth Affairs or his
nominee;

(iv) the Registrar;

(v} the Deans of Faculties;

{vi) the Deans of the Students” Welfare, if dny;
{vii) the Dean, Academic AfTairs; |

(viii) the Dean of Colleges;

(ix) the Chairpersons of the Departments;

(x) ,the Chief Warden of University Hostels;
(xi) the Proctor; )

(xii) the Controller of Examinations, if any;
(xiti) librarian of the University Library,

{xiv} one out of the principals of colleges maintained by the
University, by rotation, provided that he is not a member
of the Executive Council;

{xv) professor(s) emeritus appointed by the University/ emeritus
fellow appointed by the University Grants Commission
{but without having right to vote or seck election).

Academic
Council and ils
constiiution,
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1L

i

Other members—

®

(1)

(1)

{tv}

v)

one professor appointed by- the University from each
Department, hy rotation, on the basis of seniority;

one University reader from each faculty, by rotation, on
the basis of semiority; _

one University Jecturer from each faculty, by rotation, on
the basis of seniority;

one principal and three teachers to e elected from amoagst

themselves by the principals and teachers respectively,

holding their posts in substantive capacity in the colicges

includell in ecach of the constituencies mentioned

below:—

{a2) Government colleges, other than the colleges of
Education; i

{b) Colleges of sports;

(¢}  Non-Government colleges, other than the colleges
“of Education, in cach of the four zZones to be
demarcaled by the Vice-Chancellor:

Provided that not more than one teacher clected under
this clause shal) belong i any one college;

three sports persons of national or intemational eminence
to be nominated by the Vice-Chancellor, from outside the
University;

Provided that not more than one of them shall be from the

same field;

(vi)

(vii)

three person elected by the Court from amongst its own
members;

President, Chaudhary Bansi Lal University, Bhiwani

-Students’ Union and two presidents to be elected from

amongst themselves by the presidents of the students’
Unions in the colleges for the period from the date of
clection tilt 31st May of the academic year:

Provided that the members coming under this sub- clausce

shal) not participate in the meeting at the time, the Academic
Council considers the appointment of examiners,

{i}

(it}

The Registrar shall be the Member-Secretary of Academic
Council;

two-fifths of the members shall form quorum;
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(i) save as otherwise expressly provided, the inermbers of the
Academic Council, other than ex-officio members, shal!
hold office for a term of two years, -

(iv) the method of election shali be by simple majority voting
by haliot and the elections shall be conducted in
accordance with the iules framed by the Vice- Chancellor.

15. (1) The Acadeniic Council shail excrcise the following powsts, pewers of
namely:-— Academic
Councii,

(a) {oexuercise general supervision over the academic policies
of the University and to give directions regarding methods
of mstructicns. evalyation of rescarch of improvements in
academic standards;

(b} to consider mattere of generzl academic interest either on
lis own bntiatives or on reference by the Chancetlor, the
Vice- Chapaetlor, the Executive Council or a Facully and
1o ke appropriaie action thereon;

{3 o recommend to the Executive Councii, the creation and
aholition of ieaching posts;

(d} o prescribe syllabi and coucses of study for various
examinurions on the recommendations of the facultivs;

r . - . - & ¥

{e)  to frame such regulstions consistent wirh the Statuies and
Ordinances regarding the academic functicns of the
University, discipline, rosidence, admissions, awards of
teliowships. studentships, scholurships, medals and prizes,
fee concessions, corporate Iite aod ailendance; and

() o exercise sach other pawers and pertorm such other
duties, as may be conieired or assigned to Academic
Council tv the Act, the Statuies, or the Ordinanccs.

(2} Al decisions of the Academic Council concerning syliah,
courses of studies and the conducting of exzminations so far a3 they are ool
provided {or by the Statutes and Ordinanses shall be final,

16. (1) The Finance Committee shall consist of the following persous, Compesition of

namely:— Finance
) Commiitee.
H Ex-officio members — .
(a} the Vice-Chancclior (Chairperson);
(b) the Principal Sceretary to Government, Haryana,
Finance Department, or a nomines nint below the rank
of Dircetor/loini Secretary;
A (¢} the Principal Secretary to Governmeni, Haryans,

Higher Education Departmeni or a nominee aol below
the rank of Director/ Joint Secretary,;
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'{d) the Principal Secretary to Government, Hary:una and
" Youth Affairs Departmeni or a nominee not helow
the rank of the Director / Joint Secretary.

I Other members— N

{a) ono outside member having experuse in finance (o
- g be, mominated by the Changellor on the
" recommendation of the Vice-Chancelior;

{t)  two Deans of Facultics o be nominated by ihe Vice-
Chancellor.
(2) ‘The Registrar s .al: be the Member-Sectetary of the Consmnities.
(33  Nominaicd m‘cmhcr'uf the Finance Committes shall hold office
For a term of 1w years.
(1) Thrae members, out of whom at least one member shall be a
Governmaent aominee, shall forin the quorum.

17. (i) 71he Finarce Commitice shall.examine the secounts and
scratinize the proposals for expunditure and shall submii the anneal budgat (o the
Execntive Counci! for approval, No expenditure ie the budget siall be incarred
by the University without ifie prior approval of the Finasce Comminee which
shadl i lirnits for the ol ¢ CC‘I“i['zg aid non-recurting expenditure for the year
haseii tn the resources and the incorae of the University. No expenditare shali he
tacurred by the University in excess of e limiis so fixed.

(2} Tshall exatuine and recommend to the Fxecntive Council the
creation of leaching and oiher posts.

{(3) The annua! accounis and the official extimates of the University
shiall be faid before the Finance Commitiee for its consideration and comments
thereen and thereafier submitted to the Executive Council {or approval,

18. There shall be the fallowiny Facnlties—
(i} Paculty of Humanities;
(2 Facully of Soria! Sciences;
3) Faculiy of Life Sciences:
‘(4) F&cully of Education;
{5 Pucuhy of Commeree and Management;
(¢} Faculty of information Technology;

(7) such other facuities, as the Execntive Council may prescribe on
the recommandasion of the Academic Council by Statutes,

19. (1} Each Facuity shall consist ¢f—-
(i}  Dcan of Faculty (Chairperson);
(ify  Chairpersan of the Departments included in that Faculty;
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(i} one professor from each Department on the basis of
sepiority by rolation;

(iv} one associate professor and one assistant professor
appointed or recognized by the Universiiy in lhe
Departments included in the Faculty by rotation according
1o seniorigy!~ : ]

(v) Twu principals of Colleges/Instituies admitted to the
privileges of the University” on mp has:s ﬂf senionly by
rolaiion,

(2) Membhers nominated shall holit office for two years:
P'rovided thai the Executive Conncil, ai the request of the

Acadeime Council, may increase the nuimber of members of a Faculty
(3) Branch-in-charge of the academic branch not below the rank of

Assistant Registrar may act as Secrctary of the Faceltiex.

4y Two-fiiths of the members in each Faculry shall form the quorum,
20. (i} ‘There shall be a Dean of cach Faculty who shall be appointad by
the Vice Chancelion. The Dean shali be appoinied in rotation on she basis o
serierity amangsi the professis in various deparuaents comprisiag the Faculty:

Provided thay & profossor appointed as Dear. shall-ger His next turn

alter 21l the professors in Lhe Facolty. hvive becn apmn'ed as Dean in. m’-icr of

their seniority:

Frovided further that in case there is no professor in the Paculty, the

Dean shall be appoinied from amongal the associate professer in tie concerncd
degarimennts.

(2y  Suuable remuneration shall be nuached to the office of the Dean
who shali hold office for a tzrm of three vears. '

{3} TheDean shal! convens mestings of the Fauuhy aud shali praside
aver them,

{4) The Dean shall be responsible {or the co-ordination of teaching
therein and the execution of the decision of the Faculty,

3} The Dean shall have the right 1o be present ang (o take part is
discussion at any mecting of commitiee of the Faculty.

2§, Suhject 1o the contiol of ihe Acadeimic Councii, tha powers of the
facully shall be—
{n) 1o co-ordinate teaching and research work of the University in
the cepartments assigned to the Faculty;
(b} to recommend o the Academic Council, the courses of studics
and sylizabi for the different examinations alter necessary repoits
from the Boards of Studics;

Dean n{

of Faculties.

Powers of
Facultics,
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(c) to receive rc;;orls from the department for the creation and
abolition of posts and to forward them io the Academic Council
= with such recommendations, as it may consider reasonable;

{d} todiscuss and suggest to the Academic Council'schemes for the
advancement of standards of teaching and examinziion; and

(e} o deal with any matter that may be referred ta it by the Academic
Council or the Vice-Chancellor or the Dean of the Faculty.

22. (I} Each teaching depariment shail have a Chairpersor who shall
he appuinted by tihe Vice-Chancelier for a geriod of thiee years by rotation:
Provided that— |

{a) if a departmeat has two or more professors, the
Chairperivnsiip shail rotate by seniority only amongst
the professors:

Frovided that a professor appointed as Chairpersen shail
zethis next s after ali the professors in the Departments have
been appoinicd as Chairparson in order of their seniority;

{hy it adepartment has only one professor, the Chairpersonship
shail rgiaiz bolween the professor and the senior most
reader:

{¢) if adepartment kas re professot, the Chairpersenship shall
rotate between the two senior most associate professors:

(d) the Vice-Chancellor. if he considers it necessary for auy
administrative reasen, may deviate from the principle of
reniority, tn which case he shall report the maiter to the
Executive Council ut its next meeting.

(2} In the case of department where no teacher is eligible for
appuintment as Chairperson of such department, where instruction is imparted
oniy upto the under-graduate icvel in the cofleges, the Dean of the concerned
Faculty shall be the Chairperson. ;

(3} In casc a senior person is on long leave the next cligible person
zhali he appointed s: Chairperson of the deparimeni and he shall contiaue as such
till the coropletion of nis tevm, cven if the senior person retorns from leave doring
that period. However, the senior person shall be eligible for appointment as
Chairperson after the expiry of the term of the present incumbent.

(4) I case the Chairperson of the Department, by reasons of illness,
absence or any other cause, is unable to perform the duties of his office, the dutics
of the office shall be performed by the next eligible person, unless, the Vice-
Chancellor orders otherwise. :

' {5) In case a person rafuses to accept the offer of appointment as
Chawrperson or resigns on his own, be shall not be eligible for appointment as
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Chaurperson of the Department 11! his turm comes again after the completion of
the rotation circle amongst the elipible teachers,

{8) I the Vice-Chancellor deems it necessaty, he may appoini the
next cligibic person as Chairperson irrespective of the fact that the ferm of the
present Chairperson fias not yet expired, in which case he shall report the instier
lo ihe Executive Council at its next meeting,

23. (1) All appointments to teaching puosts shzil be made by the

Executive Counci on the recommendations of lhe Selection Comimittee.

(2Y  Appoimtments to Class-A posts {non-teaching/ technical) shall
we made by the BExecutive Council, on the recormnendation of the Establishment/
Selection Commitice.

(3} {)  Appoiniments to pest of Class-B shall be piade by the
Vice-Chancellor atter comipiying with the due procedure
laid dawn i the roies or orders.

{i) Appointments un daldy wages inrespsct of class Cand D
emrloyvecs shell be made by the Regisirar after complying
with the due procedure laid down i the reies or crders,

(4 I‘éu“vithftanding anything contained in clanses (i), (23 snd (3}
ahove, tic Vice-Chanceilor may, where ke L(‘ﬂS‘s.:'“'S aecessary, make an adho or
lemporary appoiatmeni for 5 period noi exceeding s ..:cmhs. if it iz not pussiblc
ur desirabie to make regutar appoirueent. Where e appointing authuniy is e
Exceutive Council, the decision taken by the Vice-Chancelior shall be reported
1o the Executive Ceunct! in its nexi mecting. ‘

24, (1) A Selection Committee {vv any appcinimenl of professor/
associaw. professorfassistant professer shali consist of—

() the Vice-Chancelior;

(i) the Dean of ithe Faculty;

(i) the Chairperson of the Department concerned, if he i
Professor;

{iv) the senior-mest Professor in the Departizent except where
otherwise decided by the Vice-Chancetlor;

(v) Lhrce persons, not connected with the University,
nominated by the Vice-Chancellor from a.papel of names
drawn ap by the Academic Councii on the hasis of their
special knowledge of, orintercst in the subject with which
the Professor shall be concorned:

ruvided that the Vice-Chancellor may add niore naines to
the panel in speciai circumstances and report these to the

Academic Council at its next meeting;

{v) an acadzmician. who is nomines of the Chancellor.

Appointimenis,

Setection
Commiices.
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(2) The panel of names drawn up by the Acadt.m.c Council and the
additions, if any, made thereto by the Vice- Chancellor, as prr‘wdcd in the Siatutes,
shall he sabject to approval of the Chancellor:

Provided that in case ope of the experts fails to wrn up at Selection
Cnrm ilacc, after accepiing the invitation o attend the same, the proceeding of
the meciing shail not be :r-vahdawd

" Provided m.he: that the procecdings of the m;:.eung of a Selection
Committee shali not be invaiidated in case any of the ex-officio members of the
Selzction Committee fails to atteod the meciing,

(3 The Vice-Ciancelior shall preside over at the mesting of a
Selection Committee and the Registrar shall act as its Secretary. The meeting of a
Selechinn Committes ﬁhah he conveped by, ov under the direciions of the Vice-

Chancellor.
4)  The Sefection Commatice shall consider and submir o the
Executive Council the recomiendations as o the appointment referred ro |, 3

“the Execative Council is unable to accept the recommendations made by the

Committee, 0 shall record its reasons and submit the case 1o the Chancellor for
finnal urders.,
25. The congtituting of the Establishmeat Commatee shail be determined
by the Orainatice.
26. {1} The Academic Dianning Board shall consist of—
(a) he Vice Chanceilor

(b} Notmore than seven persons of hign stanging in education

© who shell be appointed by the Chanceiior on the

recomimendations of the Vice-Chaneellor for aterni of two
vears,

¢y The Re"lslrm shail b the ‘SLC retary to the Board
(2} The recomvendations of the Board shall be ;mplemc»mtd aftar
they are approved by appropriate authoritics of the University.
{3} [ishall advise or ihc planning and development of the University,
particularly in respect of the standards of educations and research in the Universily,

27, Convocation of the University for conflerring of degrecs and for other
purposes shall he held in such manner, as may be laid-down by the Executive
Councii, from time to ime, by means of an Ordinance:

Prowvided that every propoesal (o confer an honorary degree shall be a
subject to the confirmation of the Chancellor
28. There shail be University Teachiag Departineats duly created by the
Academic Counc on the recommendztion of the Vice- Chancetlor ia the varions
Facuilies of the University.
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29, Tie Depariments of Studies shall be assigned to varions Facuities by
the Academic Council on the recommendation of the Vice-Chancelior.

30. (1) Every Department inciuded in Facuity, shall bave two Boards o1

studics, one for under-graduate ‘Btudws and the other Board of Studies for Post-
Graduate Studies and Research,
(2) The Board of under-graduate studies shall consist of—-

{i) Chairperson of the Department;

{(ity one professor appointed or recognized by the University
in tize Depariment, to be nonuinated by the Vice- Chanceiior,
by rotation, according W seniority;

(iii} ore associate professer and one assistant professer
appointed or recogrized by the University in the
Departmient, to be nominaied by the Vice-Chaswcellor, by
rotation, according o seniority:

Provided that no such teacher shali he nominaieri For twe
conseoutive tonas:

Provided further that a teacher who has been nominated as
a snember of the facnlty shail not be nominated under this sub-

clause;

{iv} six twachers {ncloding xsrc:lp" is} ol Under- Gradudls
Couises from the collepes in the subject concerned, to be
nominated hy the Vice-Chanceilor, by rotation, sccording
to sentority, 1o be determined by the length of under-
grajuate teaching experience easuring that thera is nol
moie than one such member from any cne college;

{v) iwo ountside experts to be nominated by the Yice-

*Chancellor on the recommendation (.f the Chairpersen of -

the Departmeni:

. Provided that the Executive Council at the request
of the Academic Council may increase the number of
members of a Board of ander-graduate studies, under sub-
clause {iv}) above. .

*

(3) The Board of Post-Graduate Studies and Research saall consist

gy the Che u‘pwrf-:-.n of the Departmeny;

(i) all the Professors appointed or ecognized by the
University in the Department;

Assignment of
(*eparment of
Studies to
Faculties.

Board of
Studies.
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\

4)

(tii) iwo assnciate professor and two assistani professor

appointed or recognized by the University ip the
Departieat to be nominated by the che—Ch?nm'llur by
retation according i senionity;

two leachers including the Heads of the Post- Graduars
Departments in colleges admitted to e privileges of the
University in the sabject concerned with at least ten vears

teaching experiencs, out of which five years shail be as

~ Post- Graduate Degree Teacher, to be nominated by the

Vice-Chancelior, by rotation, according e sentority 1o he
determined by the length of Post -Graduate Teaching
erpuricace:

Provided that if the number of colieges having Past

Gradeate Department is more thai six, thes on2 more teachar of
the subjoet concernsd shall be nominaied bul nol more than ong
snch member shadl he from the same coliege;

W

1wo oviside expertz to ke nominated by ihe Vice-
Chancellor, ca the recommendation of the Chairman of
the Department:

Provided that the Exeouiive Council at the request of the

Academic Councii, may increase the nwinber of members of 5
Board of Post Graduate Studies vader sub-clause (v abowg.,

(1

{ii)

i)

The Board of under-graduaie studies shall recommend 1o
the Academic Council, through the Faculty concerned,
courses and sylabi of studies and wxt baoks for the varioas
subjects for under-graduaie courses and the Beard of post-
graduate studies shall make such recummmdaimm in
respect of the courses for post-graduate classes and research
degrees.

The Boards of Studies shall also make recommendations
1o the Academic Courncil, regarding the appoiniments of
paper-setters and examiners for the under-graduate o the
post-graduate courses, as the case may be.

The Board of Studies shall dezl with any other matier that
may he referred 1o them by the Faculty. Thic Chairperson
of the Department shall be the Chairperson of the Board,
Mumbers, other than ex-officio members, shall hold otfice

for two years:

Provided ithat a person whaose book or any other

publication is o be the subject of consideration before the Bourd,
shail not be aitached  the Board: .
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Provided further that a person who, i1 one way or the other,
is involved in publicziion of cheapr notes, guides or heip books
shall not be eligible (0 ke a menther 6f a Board of Studies

31, A degree, dipioma, certificate and other acudemic disiiactions may
be withdrawn by the Universicy—

(a) 'ifthe candidature of the person concerned has been cancelied or
result guashed in accordance with the manucer laid dowa by che
Crrdinance; of

(k) if the candidate has mishehaved at a convocation of the
University: ‘

Provided that the question whether a person has mishehaved in
terms of this Statate shall he finally decided by the Vice- Chancellar;
or

{}  when safficient evidence is inid before the Asademic Council
shawing inat any person on whom & degree or dipioma cic. was
conferred by the University has been convicted of what s in
their epinicr a serious offence. the Academic Counced meay
recommend o the Exscutive Ceuancil that such & degres or
digloma be cancetled,

32, Approval. recognitiea to a teacher may be withdrawn by the
Uriversity-— T

{a} if the teacher Fails to nerform duties in accordance with the
manier laid down by the Ordinances; or

() if sutticient evidence is faid bofore the Executive Council thar
tha teacher has commmanied an acl which in their opipion is o
serious offence, the Executive Council may withdraw znproval,
recognition of the teacher, '

33. The University shall provide for the benefit of its oificers, teachors
and cther cmployees, gratuity, ex-gratia grani eic. on the pattern of the Government.

34. The number and value of fellowships, scholarships, medals and prizes
i bee awarded shall be determined by the Exccutive Council either on its own
inttiative or on the recommendations of the Academic Covact! or Finance
Comuniitze.
“T 38, (1Y Nowithstanding anythiﬁ'g coniained in these Statutes, a person,
who is o menber of any authorily or body of the University in his capacity as a
mesnher of a partcuiar authority or bedy or as a holder of panticular 2ppointment,
shall hold ofTice s0 long oniy as he continues 1o be u member of that particular
authority or body er the hofder of that particular appointment, as the case may be-

Provided that a tcacher-membur of any agtherity or body of the
Usiversity, who resigos his service or procecds on leave for sia mombs or more,
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shall cease 10 be @ member of the respective body and a substituie shall be
appointed. If the period of his leave is less than six months, his membership shall
be held in abegance till his retern or the expiry of the period of six months,
whichever is later. No substituie member shall be appointey! or clected, where the
membership is held in 2beyance.

(2) Ii 2 téacher is on eave for a period of six months or more, he
shall not be eligible for norsination or re-election for that particular vecancy. Fe
shall, however, be eligible for aomination or election in a vacancy which may
arise after his returs from leave, ]

36. Noiwithstanding anythin'g contained in these Staiutes or the
Ordinances, no person, who has heen convicted of any offence iavalving moral
turpitude.- or hizs beén dismissed {or mizconduct irom a Government or Semi-
Government institution, or from a University or an educational institation of any
kind, shall be elipible to beesnie, or (o coniinue as a memsber of any authenity of
this University or of 2ny commitiee appointed by the University. A person under
suspension shail not be allowed to it in any msetsg of the above authortics or
committee during the period of his suspension.

37. Ifaperson is debarred by the Academic Council from any woerk of the
University on secount of any kind of malpractice on his part o connection with
a University examinauon, such a pacson shall be disgualificd o become. Ao to
continue as 2 member of any hody or authority of the University so lenj as the bar
tasts.

38 i) The officers, teachers and other employees of the University
may exereise, subject to the comrol of the Vice-Chancellar and the superior officers
concernes, such administeative and financial powers, as the Exeeniive Council
may delegate throuph Ordinances. Rules, Regulations o by resoiutions adopted
by it

{Z} The Vice-Chanceilor or the Registrar; with the approval of the
Chancellor, may delegate o an officer, teacher o any other employee of the
University such powers, as he considers necessdry which have been vested in
them by the Statutes, Ordinances an:d Regulations.

39. (1) Chaudhary Bansi Lal University Bhiwani Ordinance, 2014
{Haryana Ordinance No. 5 of 20t4), is hereby repealed. '

(2) Nowwithstanding such repeal, anything done or any action taken
under the said Ordinance shall be deemed (o have beea done or takea under this
Act,
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!
STATEMENT OF OBIECTS AND REASOI_‘ES

In order w sccommodate the unprecedented growth of students in higher
- education. and also 0 have maximum Grogs Barolment Ratio al national fevel and
to p.mvidc quahty Higher Educaiion to the swudents of the Bhiwani and nereby
areas, it was decided to establish Chaudhary Bansi Lal Uriversity, Bhiwani.

Further to ¢aable the University wfacilitaie the start of its academic
eperations {rom the cuyrent academic session, an Ordinance was promulzated to
establish and incorporate Chaadhary Bausi Lai University, Bhiwani. Now the
drdinanse 18 reguired © be convasied into a RBill,

Hexcee, this Bill.

GEETA BHUKKAL,
Education Minmister, Hacvana,

Crardigarh : ~ SUMIT KUMAR,.

The 11th July, 2014, . . - Secretary,
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